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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCII, NEW DELH]I

ORIGINAL APPLICATION NO. 259 OF 2025

IN THE MATTER OF:-
Anurag Singhal, aged above 46 years, son of Virendra Kumar Singhal,

resident of House No. A-21, T/F Back Side, Flat No. D-2, KH No.455,
Indra Enclave, Neb Sarai, South Delhi, IGNOU, Delhi-1 10068.

————Applicant

Versus

1. Union of ]ndia, Through the Secretary Ministry of Environment,
Forest & Climate Change, Indira Paryawaran Bhawan, Jorbagh
Road, New Delhi-110003. Ph, No, 011-20819308. E-mail id- secy-

moed{{@nic.in

2. State of Uttar Pradesh, through Chief Secretary, State of U.P. 101,
‘B” Block, Lok Bhawan, U.P. Secrctariat, Lucknow-226001. Ph.
No. 0522-2289212. E-Mail-csup@nic.in. !

3. Varanasi Development Authority (VDA) through Vice Chairman,
Address- Raja Udai Pratap Marg, Panna Lal Park, Varanasi
- (U.P.)-221102, Ph. No0.0542-2282455. E-mail-vda-

varanasi{@nic.in

National Mission’ for Clean Ganga (NMCG) through Director
General, NMCG, 1* Floor, Major Dhyan Chand National Stadium,

Reg N, 60592025 ||| For SRIVAARI CHEMICALS (p) LD
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_India Gate, New Delhi-110002, Ph. No. -011-23072900, E-mail-

dednmeg.nic.in,

5, Central Pollution Control Board, through the Chairman, Parivesh
Bhawan, East Axjun, Delhi-10032. Ph. No.-011-22307233. E-mail-

ccb.cpeb@uic.in.
6.  Uttar Pradesh Pollution ‘Control Board through' the Member

Sccretary, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh-

226010 Ph. 0522-2720699 E-mail-ms@uppcb.in.

7. Environment Forest and Climate Change Department, Government
of Uttar Pradesh through the Additional Chief Secretary, 524-25,
Bapu Bhavan, Secretariat, Lucknow-226001. Ph. No. 0522-

2239387, E-Mail.psforest2015@gmail.com.,pecf-up@nic.in.

8.  District Magistrate, Varanasi, Collectorate Compound, Varanasi,
Uttar Pradesh-221102. Mob. No0.9454417579, E-mail id-

demvarfi@nic.in

9. Srivaari Chemicals Private Limited, Registered Office: 406, 4"

Floor, Saptagii Towers, Begumpet Main Road, Hyderabad,
Telangana-500016. E-Mail-cs@balaha.com.

———Opposite Partics/Respondents

ok ok k

For SRIVAARI CHEMICALS (P) L?

Authorised Signatory

Advoealo
New Gelhj

Req. No. 4608272025 .
Dt of lssus 7132025 /<
Expire DL 7/3/2000 /'~




155 ]

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT

NO.9, SRIVAARI CHEMICALS PRIVATE LIMITED

e g AN . T
I, Deepak, oged about [33 .years, son of. 5""'/? Sankaie, Rao
presently posted as operation head in the respondent No -9 Company of

501 ehlhm Flaks, Va.;ona»&i-

the instant project. Resident of brrr ACUTATOUE L A nre ly to the above
noted Original Application, Mos ' Cspl':ctﬁ.l"y submltsas Kr\-
» <

1. That the deponent is préséntly-posted as the Operation Head in the
respondent No.9 Company of the instant project. He is looking
after the instant project and as such well acquainted with the facts

being deposed herein after.

2. That the deponent has gonc through the above mentioned Original
Application, its annexure and affidavit filed in support thereof and
has fully understood the contents of the same. Now, the deponent

is in a position to give reply to the same as under.

3. That it is humbly submitted that it appears that the petitioner has
not mentioned the corrcct of the deponent company which is
Srivaari Chemicals (P) Ltd and the comrect email id is

kspzobalaha.com.

4.  That it is humbly submitted that unless expressly admitted the
deponent denics each and every averment made in the Ornginal

Applicatibn since the same is replete with factual perversity and
lew Dolhi

Reg. No. 4608072025
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contains incorrecl and  misconceived  submission  besides
concealing material fncts of the case in order to mislead this
Hon’ble Court.

5. That the present Original Application  under reply s
misconceived and a patent abuse of the process of law and
deserves an outright dismissal. The allegalicfns madc are without
any merit and a careful analysis thereof would further reveal that

they are faise and misleading.

6.  That before giving parawise reply to the contents of the Original
Application filed by the Aﬁplicant, the respondent No.9 /
answering rcspondent prays liberty of this Hon’ble Court to bring
on record certain facts which have been deliberately concealed

before this Hon’'ble Court in order to mislead and obtain order.

7. That the respondent No.9 15 a sister concern of the 57 years old Sn
Balaha Chcmlcals (P) Ltd. havmg its Head Ofﬁcc in Chennai
(TamliNadu) The aforesald Company is a Pioneer and leading
trading company of the South India for various commedity and

speciality products.

That the Company has an unblcmlshcd and ploncer reputation in

terms of service providing, clhlcal values and setting up the

. 450“0!202 . . v .
%?.goflgsua m;zuzg '<L‘ highest standards of compliance of procedural norms made therein.
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9.  That the respondent No.9 had purchasecd an old constructed
properly in question {rom the erstwhile owners. The property is
situated at the Ramnghnt, in District Varanasi.

10.  That the respondent No.9 afier acknowledging the calmpaign taken
up by the Uttar Pradesh Government namely “Invest U.P.” which
was an invcstmcqt promotion and facilitation agency launched to

invite 'participation and investment from the investors like
answering Respondent to invest in desired sectors. Furthermore to
encourage the instant project the Chief Secretary, Uttar Pradesh
has convened a special meeting dated 11.08.2024 whereby which

!
necessary approvals for the project were discussed to give

necessary instructions to the respective departments including
respondent no. 3 , Nagar Nigam Varanasi & Cultural department
of True' copy of the minutes of the meeting dated 11.08.2024 is

being ann‘exed herewith and marked as Annexure No. 1

11. That thereafter with intent to establish the current project the
respondent company has got it registered in this programme.
Needless to mention that such enlistment when approved by the
state gov'crnmlem would be only after exercising proper due

diligence and after ensuring all initial compliances.

AY LAKSHA
P-.rj'.'q:.alc
MowDell
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12.  That answering respondent alier the meeting of the Chief Secretary
U.P. dated 11.08.2024 got registered by the Department of

Tourism Govermmenl of ‘Ultar-]’rﬂdcsh and ‘was conscquently
issued a registration certificale  bearing  registration  number
VAR/03/TP036/2024 dated 01.10.2024. True copy of the
registration certificate dated 01.10.2024 is being annexed herewith
and marked as Annexure No.2

13.  That it is pertinent to mention here that the answering respondents
are merely repairing and beautifying the old existing structure
which is in consonance with the Tbun'é.m policy 2022 of the UP

Government namely “Adaptive Reuse™.

14. That the said project of the company is duly registered the
aforesaid policy. True copy of the certificate issued by t}_ie Tourism
department UP dated 29.08.2025 is being annexed hci'élwith and
marked as Anncxure No.3 |

15. That further the heritage conservation committee of the Statc of
Uﬂaf Pradesh has als.o approved the aforcsaid project as per the
Uttar Pradesh Building Construction and Development Bylaws
2025. True copy of the approval of the committee dated

09.09.2025 is being annexed herewith and marked as Annexure

No.4 For SRIVAARI CHEMICALS (P) LTD.
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16, That soon nﬁcr the project commenced some of the people having
il intent after realising that lhcl respondents arc from Tamil Nady
and do not have local cl:onlml:'ts nnd.mols for the purposcs of
harassment started filing frivolous complaint on various forum

against the deponent’s Company.

17. That the group of nefarious people who did not want the instant
project to start, have filed a frivolous case styling it to be a public
interest litigation, interestingly the above referred PIL has been
filed by the present applicant of the instant Original Application
was got preferred before Hon’ble Aliahabad High Court bearing

P.I.L. No. 54 of 2025, Anurag Singhal vs. State of U.P. & others.

18.  That the praycr made in the aforesaid P.1.L for the ready reference

of this Hon’ble Court is being reproduced herein after :- .

(i)  Issue a writ, order or direction in the natire of mandamus
commanding and directing the respondents authorities to
resirain the illegal occupier (construction) whom adjacent
of -L;er Ram Temple at Ramghat in Vamna.s;i within a
stipulated period 1o be fixed by this Hon'ble Court and
Jurther direct the respondent authorities to remove the
illegal encroaclment over the property of Arazi of Nagar

l
Nigam situated at Lord Ram Temple at Ramghat in

For SRIVAARI CHEMICALS {P) LYD.

Authorised Signatory
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Varanasi, during pending decision of the Public Interest
Litigaiion,
(ii)  Issue an_;; other sm'.'a[{le wril order or direction in which this
Hon 'ble Court may deem fit and proper under the facts and
c:'rcun_rsmnce.s' of the case.
(iit) Award the cost of the petition in fa vour of the petitioner.”
19.  That identical allegations have been levelled by the applicant

herein in that Public Intcrest Litigation also.

20. That the respondent No.3 and -Nag;ar N‘igam Varanasi were parties
to the P.I.L. therein also. The respondent No.3 and Nagar Nigam
Varanasi have filed their categorical response before the Hon’ble
High Court whereby which it was in very categorical terms
submiﬂed that the deponent Company is not raising any new
con'structidn‘ but m 'fa.ct was only getting the existing structure
repaired and beautificd. The instructions submitted by both the
authorities aforesaid therein have clearly recorded that there is no
illegal construction nor there has been any defiance of rules or
policics made by the State Government or Central Government. A
true copy of the report/instructions filed by Varanasi Nagar Nigam

in Allahabad High Court is being anncxed herewith and marked as

Annexure-5 For SRIVAAR] CHEMICALS (P) LT0.
O\ Dt stioss vmons J<C
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21, That furthermore the respondent No.3 has aldo constituted a joint
commitlee of five senior officers who have visited the premises
and have therealler submitted the report that there is no illegal

a conslﬁlc(iﬁn nor there is any defiance of rules and provisions. A
truc copy of joint (cpqrt‘s_ubmillcd by thc respondent No. 3 is

being annexcd herewith and marked as Annexure-6

22.  That after considering the aforesaid response of the authorities, the
Hon'ble Division Bench of the Allahabad High Court has
dismissed the ll’.I.L. filed by the applicént vide its order dated
10.2.2025. A true copy of the order dated 10.2.2025 passed by
Hon’ble High 'Cc':urt in PIL is beipg annexed herewith and
marked as Annexure-7

23. That pertinently a bare perﬁsél of; the Iai:ove referred orders and
documents negate the false and ﬁi;folous allegations raised by the
Petitioner/informant. |

24. That the answering respondent company is a reputed law abiding

company of the country with no criminal antecedents. It has

utmost respect for the laws of the nation and as s_uch has never
been involved in breach of Jaw. |

That the iﬁs-larit ap-pii;:alion is nothing but o sheer abuse of the

New Defe- process of law as if the applicant herein was not satisfied by the

Reg, No. 4608972025
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‘r_ercr of the Hon'blc High Court, Allahabad in his PIL on similar
facts. However, deliberately the applicant has approached this
Hnn‘ble Co-uri jllls‘i lo take his chancc and mislead this Hon’ble
Court. The instant application is liable to be dismissed on this
ground alone.

PARAWISE REPLY :

26. That contents of paragraph No.l of the Oriéinal Application are
incorrect and vehemently denied and in reply thereto, it is
submitted that the applicant herein has failed to bring on record

~any document which may indicate that he is a public spirited
citizen concemed gbout environmental degradation he may be put
to strict proof in res;pecf ofhihe assertions made in paragraph 1. The
applicant in fact has abused the process of law by pleading
incorrect assertions made in the application. It is further submitted
that there ig. no illegal construction taking place.

27." That the contents of paragrielph Nos. 2, 3, 4 & 5 of the Original
Application are malttcr of record.

28, That the conients of j:afagraph No.6 of the Original Application
are incorrect and denied and in reply thereto, it is submitted that

the purpose of establishing the instant project is not merely to

extract profit but to cherish.the valuable cultural and rich heritage

VIJAY LAKSHIM!

Advocato

New Delhi ’5
Reqg. No. 46080/20

DL of Issue 77472025 /<

Fapire DL 77372030 /20~

Q
S
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experience to the pilgrims and tourism visiting the City of
Varanasi. True copy of the services that would be served are being

enclosed herewith and marked as Annexure No.§

29. That the contents of paragraph No.7 of the Original Application
arc hot accepted in the manner they have been stated and in reply
~ thereto, it is submitted that the dcp_oncnt‘s Company is only doing
restoration/ re-construction of the existing structure a;s permitted

by the authonties concern.

30. That the contents of paragraph No.8 of the Original Application
are incomrect and vehemently denied and in1 reply thereto, it is
submiited that the applicant be put to strict proof in respect of the
assertions made in the paragraph being answer as the contents are

- Icompletely.misleading and out of context. Further, the latest report

submitted by the authoritics of the District Varanasi which have
been brought on record clearly falsify the case set up by the

applicant,

31. That the contents of paragraph No.9 of the Original Application
are not accepted in the manner they have been stated. However,

. suitable rcp'ly shall be given during the course of arguments.

That the contents of paragraph No.l0 of the Original Application

New Dethi

B res J<¢| are incorrect- and vehemently denied and in rc;;ly thereto, it is
For SRIVAARI GHEMICALS (P) LTD,

Authorised Signatary



164 o

submitted that the applicant once again is trying to mislead this
Hon’ble Court by referring lo the HFL Regulations, Master Plan
2031 of Varanasi as none of them prohibit the refurbishing of a
dil_apid,gtcd building. It is pertinent to mention here that the instant
project of Ilhc dcpéﬁcnl Company is a duly cnlisted project of the
cnvioble scheme of the State Government itself in Invest U.P.

Thercfore, there is no question o'f violation of any norms. Further,
the P.LL. being referred to by the applicant is completely on a

different set of facts and has got no role to play in the instant case.

33. That contents of paragraph No. 11 of the Affidavit are incorrect
and vchemently denied. The assertion that the fresh construction is

being raised is incorrect and has also been proved by the

successive reports of the authonties of Varanasi.

34, That the contents of paragraph Nos. 12 & 13 of the Original

Application are not directly relate to the answering respondent and

therefore do not call for a specific reply.

35. That the contents of paragraph No. 14 of the Original Application
are incorrect and denied and in reply thell'elo, the contents of
paragraph No 27, 30 & 31 of the instant Counter Affidavit are
reiterated and reafTirmed as correct.

For SRIVAARI CHEMICALS (p) LT, !
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That the contents 6f paragraph Nos. 15, 16, 17, 18, 19, 20, 21 & 22

of the Original Application are not accepted in the manner they
have been stated and in reply thereto, it is humbly submitted that
the judgment of the Hon'ble Court that have been referred to are
completely on a different sct of facts and do not have any
relevance in the instant case for the simple reason because the
deponent Company has not raised any new construction. In fact, It
has only repaired the dilapidate;:l earlier existing structure of the
building and that too after obtaining prior approval from the

respondent No.3,

That the contents of paragraph No. 23 of the Original Application

are not directly related to the answering respondent and hence do

not call for any specific reply.

That the contents of paragraph No. 24 of the Original Application
ar;: not ac;:cptcdl in the manner they have been stateci and in reply
thereto, it is submitted that the applicant herein has failed to prove
his bonafide and has approached this Hon’ble Court by concealing

the material fact that he has already preferred a P.1.L. before the
}

Hon'ble Allahabad High Court on the same set of misleading and

concocted facts and afier not succeeding in his cvil attempt has

For SRIVAARL CHEMICALS (P) LTD.
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_illegal gr:.;liﬁcation-tl}crgfore,'illc inslant application deserves an
outright dismissal with colsls.

39. That contents of paragraph No. 25 of the Original Application are

not accepled in the manner they have been staled and suitable

reply shall be g'ivcn during the course of arguments.

1, the above named, authorized person on behalf of respondent
No.9, do hereby Vcrify. that the contents of para No's. 1 to 39 of the
present written statement are true and correct to the best of our
knowledge and béiief from perusa;l (.:f the records and also from the le:ga]

advice which I believe to be true and correct and 1 have not concealed

For SRIVAARI CHEMICALS (P) LT
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@C& Deepak .., above named 'deponem do hereby affirms that the contents
of the affidavit is true and correct to perusal of records and legal advice

Auviherised Signatory
DEPONENT

and nothing material facts has been concealed by me.
SO HELP ME GOD., ' ~ For SRIVAARI CHEMICALS (P) L. *

N Autherised Signatory’
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ARJE -?XURE- 1 15
@1 Wi, Jowo wmw= & arsmerar F RATw 11-08-2024 IUTTF 03:00 TS IFFA T

JUTNT (Adaptive Reuse) & Ty & By shardt Ffreen wo o g oot &
ITITE Y g A P 2 ) s g arafm A fvafia frd o & SR o
mmdqa:.

Adeb 11 g sl ) god e

il ol B, Wi 1A, R b i, Jouo 2
sl apbr i e, g abaa, wlea o, gouo 2
SRR R E R R NIRRT

sl vto kel [Sienfsiand), armil

sl qettdad el stz i) B wilsinam, arzid)
Q20 fen g whear e, whee Fa 2

sl uand s, e (dan eRamy, wlear Bdener

st 02 pan, guldd s wlea, wlke-p Bdnern

sl kg BIIR et 30 FYREe welesr, arril

1 b0 faen e, uas Fgzen, 1o sl efivbe wo faor

R B S R R

—
o

2 AU I GRT Qdeds 1T 3fegtict bt 11 feb 110 Al blilebed) Wiol10 g1
RN 3 ol & e uR Rya mre u yd Btita sde @) wsiipd ol b osidila
CRew @leet a1 uRalda I ol ¢d waia gouo wdeer I b der W
le-ii 11 01 2024 1 GIRUCIA) N b USRI ol Ul DA AN UG Ui
e <2022 & st-aila [G-Tie 01 042024 @) [Siculsib il Aol B sissgan i
A It a4 bl endl b daoadiam g udd Fbaraem

Jenlt 4l B0 191 U SR AR B RN fb dRRN & Ause 1 -l
3 g1 gREW gled & o g ¢, IR U uldigd gleat d4 & s A dealterad
w11 oiepm whee A 2022 & slla gd 0 Rta gardal wl sippedl e g
(Adaptive Reuse) & MeTH M pies glea a1z 3 nlRalda fba Sk w1 wmiasm= 21 33
dlvhd ata@gr b -k yd A [l saer a1 gRew gitieled] dlae & o) sl
Fepar otrdang i -1d) de S 3R A slalzpiialedl & QPP SR g Ra A
Ul bl Al 441 ¢d AR I, dRIV- & il died) sl anl s
Rekt 1120 atlilled affnn bl 112 F3g B 2l U ol UL Udlel -] bl Uil &1 014 ¢l
Aot g & Qe (lales w-old), 1dlibu), Gedldbu, Wbld, i a2
el U AR S SRR [ RE UIlEEB01 1 S1-PIKD B S0l ¢

3 Add 1 Y i [ A B fane) b e g e iR ok eey el
Lo The 1120 sqg mt Land lease as ot was given to previous owner be given to the new
owner of the propenty adgacent to this land for 30 years on rental agreed mutually

by the Mumcipal Corporation and the owner ol the propenty. (Tune one week,
Action by the Mumcipal Commissioner, Varanast)
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2. The buyer of the propenty :111618 up renovation, retrofitting,  repair and
conservation works mside the building without impacting the facade. (Time one
week, Action by the Vice Chairman, Development Authonity, Varanasi)

3. Culture Department to issue adaptive rense permission and register the hospitality

untt m 1S days e hane two weeks, Action by the Prnincipal Secretary.,

Culture).

Otk 1 QA ASTAAIG U] G

b2l AR 1141
w2l
eI USRI 201304
e U1
U 2089/41 1-2024/CN - 1840812/2024
TRATIs: [eATan:2Y 34, 2024

I%a wrdgy @1 ufafel Prafife «) ga=rd va snavgs srdardl 2q wfte:-

1. T AR, 1831 Afad, 3040 QAR
2. R A i, 3Rl ed e e [, douo =ik
3. Wi ufAE, R i [, Jovo TRE)
4. wi AlAa, AEpk) [, Jouo wRriEn
5. neeRd, i, 30U0 RIS
6. [ ufaa, wic-, Jouo 2
7. Renlfind), armih
8. Jusnay, armRR [ata uilSis, arorh)
9. -FR MR, PR By, armori
10. 4 b0 [ wrne, was1 21, No =lard bie vio feiol
11. S Hrodl
_ IR 3,
Signed by Sanjiv Kumar
Srivastava

Date: 24-08-2024 14:52:47
(vl R dldRda)

34 glad)
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The award of this registraton certficate is nol an indication thal the proposed unit has been assessed o be eligible for benefits under =

ue sfudigty dfisro unm ya Bdle dagveiad)

N (ACKNOWLEDGMENT LETTER)
T A & 5 fard) dfrwen wigde fAifiRks
T waRa Srdfasr

ANNIGOIRE-2

DEPARTMENT OF TOURISM
Government of Uttar Pradesh

teflmTn d Megisteation No.: VAR/OVTP0OI62024

REGISTRATION CERTIFICATE

AK-202.2473, 204, 24/9, 241102, WTH WY TR, HEeeN AU Whaardh, Qo= 251 63 apha,

£

I wiw udes A 2022 F e wde gE S
2 i R T 1wt ) duan Rt 30-09-2024

Certfied that

NO.K-24/2, 2473, 24/4, 2419, 24/102, VILLAGE SHAHAR KHAS, MOHALLA RAMGHAT KOTWALI,

e EeE

22-11-2027

X/ ek canl]

Avantika

PARGANA DEHAT AMANAT TEHSIL, VARANASI

propesed by

SRIVAARI CHEMICALS PRIVATE LIMITED

m the Category
Tourism Policy-2022, has been registered. Validity of registration is from 30-09-2024 to

(_ the policy 2022 daumn of each benefit shall be assessed on its own ments at the tme of claim.
g )
4 (.'
)
(o, ot
It
] ! ~ [}
{ i 1 | 4 » A\ 4
‘ﬁ-. /6'__&_,-‘- ,."! _‘.‘ ﬁ.é -~ £ o . P J“:‘h <
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Budget hotel Tounsm Unit under Uttar Pradesh

22-11-2027

Signed by
Mukesh Kumar Meshram

This certificate has been generated electronically and does not require a signature in ink.
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K-2472, 2473, 24/4, 249, 24/102 VILLAGE SHAHAR KHAS, MOHIIALLA RAMGIIAT,
KOTWALI, PARGANA DEHAT AMANAT TEHSIL, VARANASI Proposed by SRIVAARI
CHEMICALS (P) LTD & Wies Hifi-2022 3w favmma waw (@Rew fafesn) & agadi
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2. IR faae, arvRfl e wiffevor grRT @Ta S T fF SR Yo
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o In buildings declared as heritage buildings by Toursim Department, adaptive reuse of existing
residential/ non-residential buildings as hotels shall be permitted by the Authority.

e Road Width - Heritage buildings, proposed 1o be used as heritage hotels, shall be permissible on
existing road width of at least 5 meters in areas which have traditionally considered to be
religious and spiritual hotspots wherein most of the roads are narrow. In case of non-herituge
areas, minimum width of existing approach road shall be 7.5 meters.

o Parking - Heritage buildings proposed 1o be used as heritage hotels, situated on narrow roads in
urban areas which arrange for dedicated alternative parking on wider roads (more than 12-m)

1 provide for park and ride system from Hotel 1o parking place shall be permitted.
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Relaxations - The provisions related to means of access, ground coverage, FAR, sethacks, means
of access. parking etc. may be relaxed by the Authority on the recommendation of the Heritage

Conservation Commiliee.

affd 3 @ TR gd am Ra®, IR YR d@H S §R1 A 1130 / $ / uif
Yow(TfRa) /AN, /2025-26, 1w 08 Riamz, 2025 & g1 3= wfaffy @ wu
¥ weyaa s, weirfa Faor ave, arorll &1 ifva fsar ar 2

Yoo ¥ Wyw oy, wWed g awd o T fF andesd A afteed @
AT B WY H & Afva, IaR yew Ied @ Jegedr § e 11 arT,
2024 P 45& ITEA B T | JoF A forg A Py Freaa g-

e The 1120 sq. mt. land lease as it was given to previous owner be given to the new owner of
the property adjacent to this land for 30 years on rental agreed mutually by the Municipal
Corporation and the owner of the property. (Time one week Action by the Municipal
Commissioner, Varanasi)

e The buyer of the property can take up renovation, retrofitting, repair and conservation
works inside the building without impacting the facade. (Time one week, Action by the Vice
Chairman, Development Authority, Varanasi)

e Culture Department to issue adaptive reuse permission and register the hospitality unit in
15 days time. (Time two weeks, Action by the Principal Secretary, Culture.)

Sad do% ¥ fou M fvla @ %5 § WA SRA-D-24 /2, 24/3, 24 /4,
24/9, ®-24/102 4 B-24/2-V, (IRIGN HE-5739 3H¥) IEw@E, HUIT,
T @A 3T, Frar-armoR ) wden Hifd—2022 @ sl fvmra wam &
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urel & R a9 vd "arfera oy gieed, amaaifs wae vd Rerelt @l @
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& 2 & wam Pmfor gd e Sufif-2025 & wav-539 @ g w@m-vil A
eRIER W afifa @ uia arf (Wee o dier), wifd, q-sTEeE, TEUAR,
anfe % mﬁﬁ?ﬁaﬁé‘gmﬁw mrnél
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ANNEXURE-7

Neutral Citation No, « ?U'.!."n'%ﬁfi: 1925913

Chiel Justice's Court

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 54 of 2025
Petitioner - Anurag Singhal

Respondent :- State OF U and 3 Others

Counsel for Petitioner :- Najakat Ali

Counsel for Respondent :- C.S.C,,Vineet Sankalp

Hon'ble Arun_Bhansali,Chief Justice
Hon'ble Kshitij Shailendra.J.

1. This writ petition purportedly in public interest has been filed
seeking a direction to the respondents not to permit construction to
one Mehta Hospital, which is adjacent to the temple of which

petitioner, a resident of Delhi, is the Managing Chairman.

2. A perusal of the record indicates that on 02.12.2024, the
petitioner made a representation inter alia alleging that by raising
of the construction, the beauty of the temple would be affected and
therefore, the said Mehta Hospital be restrained from raising

construction and on 20.12.2024, the present petition in the nature

of public interest has been filed.

3. Going through the averments in the petition and the
representation made, besides the fact that Mehta Hospital, a
necessary party, has not been impleaded, we do not find any public
interest involved in the matter. If the petitioner who is Managing
Chairman of the trust has any legal grievance qua the construction
raised by the Mehta Hospital, he may approach the appropriate

authority/civil court for remedy.
4. In view of the above, petition is dismissed.

Order Date :- 10.2.2025
RK/Atul

(Kshitij Shailendra, J) (Arun Bhansali, CJ)
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As per Devi Bhagavatham:
Order of Temples to Visit in Kasi

e DundiVigneswara Temple

e Annapurna Temple (inside the temple,
Kubereswar, Lolarkudu, Yentreswarudu)

e Satyanarayana swamy Temple
(outside Annapurna temple)

e Saniswarudu Temple
e Visweswara Temple
e Gnana Vapi

e Visalakshi Temple

e Lord Bramheswara Temple

e Sankata Mochana Hanuman Temple
e Venu Gopal Temple

e Kala Bhairava Temple

Whoever visits these temples as per the order are
blessed by Devi and will reach her abode

Manidweepam.
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Skana& Purana
Book IV: Kasi Khanda
Section II: Uttarardha

Lord Siva says:
e Those who duly bathe/sprinkle water in the

Chakra Pushkarini (It is in Manikarnika Ghat)
the crown-jewel of all the Tirthas, and enter
the Mukthi mandapa (It is in Sri Kasi
Vishwanath Ji mandir) for a short while without
any wish in the mind, become free from sins.
They are verily my attendants.

If any devotee bathe/sprinkle water from the
Manikarnika Ghat and sits in the Mukthi
mandapa, it is as fruitful as though penances
have been performed by them for a long time
and they have had their holy plunge in all the
reputed Tirthas.
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ASHTA BHAIRAVOPATRA OF KASI

L. m_&mm_'[hs_ﬂﬁtcs_l’ﬂ-@ﬂor of Kasi

Kaal Bhairav is a powerful and fearsome
form of Lord Shiva, known for his ability to
control time and death. According to the
Shiv Mahapuran, Lord Shiva appointed Kac
Bhairav as the eternal guardian of Kash
Known as the "Paap Bhakshak™ or “remover
of sins.” Kaal Bhairav protects the city from
negative energies and grants his devotees
absolution from sins.

Temple Location: K-32/22, Bhaironath, Varanas

Lord Bhairav

Shri Batuk Bhairav represents the childlike,
gentle form of Lord Bhairav. The name
*Batuk” refers to a Brahmin's son, and this
form is worshipped as a symbol of purity
and devotion. According to the Shiv
Mahapuran, Batuk Bhairav was a devoted
son of a Brahmin blessed by Lord Shiva
Worshipping this form brings happiness,
prosperity, and immediate blessings when
paired with the chanting of Bhairav
Mantras.

Temple Location: Near Kamachha Devi Temple,
Varanasi
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3. Ashta Bhairav Yatra: The Eig anifestations

The Ashta Bhairav Yatra includes darshan of eight unique forms of Lord Bhairav, each
symbolizing different aspects of strength, knowledge, and protection. Devotees believe
that visiting these temples removes obstacles, grants blessings, and alleviates hardships.

I.Shri Ruru Bhairav 2. Shri Chand Bhairav

» Attributes: Enhances knowledge e Attributes: Supreme energy to
and wisdom. overcome rivals.
* Temple Location: B-4/16, e Temple Location: Durga Kung,
Hanuman Ghat B-27/2, within Durga Devi Temple
3. Shri Asitang Bhairav 4. Shri Krodhan Bhairav

e Attributes: Relieves afflictions, e Attributes: Provides strength and
enhances creativity. courage.

* Temple Location: K-52/39, near * Temple Location: Shri Batuk
Maha Mrityunjay Temple, Maidagin Bhairav Temple, Kamachha
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5. Shri Kapal Bhairav 6 Shrl Samhar Bhalrav

e Attributes: Focus and fulfillment

e Attributes: Grants wealth and
of goals.

destroys sins.
* Temple Location: A-1/123, » Temple Location: A-1/82, Patan
Alaipur Darwaja, near Gai Ghat
7. Shri Unmatt Bhairav 8. Shri Bheeshan Bhairav

e Attributes: Controls harmful
influences.

e Attributes: Defeats evil spirits, grants
power.

e Temple Location: Deora Village,

* Temple Location: K-63/28, near
10 km from Varanasi

Jyeshteshwar
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12 SUN TEMPLES — VARANASI

As per Skandapurana Vol. 58 - Part X -
Kasi Khanda - Purvardha Chapter

One who visits these 12 sun temples in
Varanasi, Sun God will bless them with good
health, prosperity and happiness

1. LOLARKA
2 UTTARARKA

3. SAMBADITYA
4. DRUPADADITYA
5. MAYUKHADITYA
6. KHAKHOLKA

7. ARUNADITYA

8. VRDDHADITYA
9. KESAVADITYA

10. VIMALADITYA
11. GANGADITYA

12  YAMADITYA
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Shri Kasi Viswanath Mandir Aartis

Shri Kasi Viswanath Mandir is about 8-10 minutes
walk from our property and following are the
details of 5 Aartis.

1.Mangala aarti between 3.00 to 4.00 am every
morning
2.Bhog aarti between 11.15 am to 12.20 pm every
day
3.Saptrishi aarti between 06.45 to 8.15 pm every
day
4.Shringaar aarti between 9.00 to 10.15 pm every
day
5.Shayan aari between 10.30 to 11.00 pm every
day
While every Aarti is unique in it's own way, it is
highly recommended to see Shayan Arti at 10.30
PM once (this aarti does not need any ticket also).

(3 Scanned with OKEN Scanner



Skanda Purana
Kasi Khand

Lord Siva says to Lord Vishnu Muktimandapa
in Sri. Kasi Vishwanath mandir is a like a
Kohinoor necklace of Kasi. People who visit
muktimandapa are highly advised to do:

« Pranayama 5 times

« Om Namah Sivayah jap - 108 times

« donate dhoti or silver or gold coin

» sing a bhajan

 read a story from any purana or hear
a story from anyone from any purana

any devotee doing this will attain Moksha.
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27109/2025, 18:31 Gmail - Regarding Service of Cogn vit on Behalf of Respondent no. 8 in OA No. 259 of 2025

G mai( Chitranjan <chitranjan 193 g{rnni!,r“mn)

Regarding Service of Counter Affidavit on Behalf of Respondent no. 9 in OA No. 259 of 2025

10 meszanes

Chitranjan <chitranjan198@gmail.com> Sat, Sep 27, 2025 at 6:19 PM
To: sauravtiwarihighcourt@gmail.com, secy-moedf@nic.in, csup@nic.in, vda-varanasi@nic.in, dg@nmeg.nic.in, ccb.cpcb@nic.in, mail-ms@uppeb.in,
pecf-up@nic.in, "psforest2015@gmail.com” <psforest2015@gmail.com>, id-demvarf@nic.in

Cc: Achintya Tiwari <tiwari.achintya@gmail.com>, avneeshtripathi87 @gmail.com

Sir/ Madam,

Please take note of the counter affidavit filed on behalf of Respoendent no. 9 in compliance of the order dated 26.05.2025 passed by the Hon'ble NGT.
Regards,

Chitranjan,

Olo Achintya Tiwari,

Advocate-on-Record.

9899511366

%) NGT Reply 2025 Final 1659.pdf
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